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[Shri Y. B. Chavan]

He fought against the Britishers; he fought
against any injustice but he was never
hitter against anybody. I entircly agree
with Mr. Nath Pai that he was a very pleas-
ing combination of a scholar, a patriot and a
seint. We pay our respectful homage to the
departed soul.

MR. SPEAKER : May I request the hon.
members to stand in silence for a short
while ?

The Members then stood in silence for a
short while.

SHRI J. B. KRIPALANI (Guna) : Sir,
having paid our homage to the great patriot,
1 want to enquire about something regard-
ing our conventions in this respect. I re-
member on the demise of our friend, Shri
Syama Prasad Mukherjee, the Speaker had
said that only he would say whatever he has
got to say in paying homage to that great
patriot and subsequently it was only the
Speaker who spoke and nobody else. Then,
on the demise of our beloved Prime Minister,
this convention was not observed and the
leaders of various parties were allowed to
pay their homage. 1 want that you, in your
judgment, should indicate what shall guide
us in these matters in the future. I am
afraid at the time of Shri Syama Prasad
Mukherjee’s death, it was considered that
somebody might say something controver-
sial and so the Speaker, at that time, in his
wisdom, declared that in future this would
be the convention to be followed. I would
like to know what would be the procedure in
future,

MR. SPEAKER : After all, it is very well-
known that condolence resolutions are
moved from the Chair. There is absolutely
no controversy about it. Unfortunately,
I do not want to express my views again
because I am a little disturbed.  If the leaders
of parties write to me about a small
matter, how can a Speaker say “No” to it?
He is placed in a very embarrassing posi-
tion. If the Leader of the House and the
leaders of the opposition agree, it would be
a very bappy position for the Speaker.
Otherwise, he is put in an embarrassing
position. I wanted to pay my homage to
the departed leader. Though it was not in
the agenda, I agreed to it.
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So far as the point raised by Kripalaniji
is conerned, let us not discuss it here now.
I would look into all the facts, how many
spoke, who spoke, etc. If the House wants
that the Speaker should take a decision in
future, I will take the decision. Or else, if
any letter is written to me, I will forward it
to the Leader of the House and then the
Leader of the House and the leaders of the
opposition can sit together and take a
decision. After all, I belong to all of you.
1 do not belong to any one group. I want
to create that confidence in all sections of
the House that I belong to all of you. I
should not be put in an embarrassing
position.

About the point raised by Kripalaniji,
let me see the records as to who spoke and
what happened on that occasion. Let us
not discuss it now here.
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12.40 hrs:
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ALLEGED LARGE SCALE SMUGGLING OF
Puistes AND OtHER FOODGRAINS TO
CHINA AND PAKISTAN THROUGH THB
EASTERN BORDERS OF INDIA
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
GOMMUNITY DEVELOPMENT AND
OCOOPERATION (SHRI ANNASAHIB
SHINDA) : Government of India have seen
some reports appearing in the press to the
effect that according to the Madhya Pradesh
Foodgrains Dealers’ Federation there has
been large scale smuggling of pulses from
the eastern border of India into China and
Pakistan. No report to this effect, however,
has so far been received from any of the
State Governments. The State Govern-
ments have been asked to inquire into the
matter and report the correct position.
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“A gang of 40 smugglers attacked a
patrol party with deadly weapons, forcibly
released an arrested smuggler and contra-
band articles, snatched away two rifles
and kidnapped some sepoys.”
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SHRI ANNASAHIB SINDE : I do not
think, Sir, I have tried to evade the answer.
In these matters we entirely depend on the
information to bs furnished by the State
Governments and also the Home Ministry.
We referred this matter, both the previous
question as well as this Calling Attention
Notice, to the State Governments. 1 my-
seif tried to contact them on the telephone.
Unfortunately, I do not get any information
of this nature. Unless there is some subs-
tantial corroboration the State Government
will not come forward with such informa-
tion.

SHRI HEM BARUA (Mangaldai) :
Sir, on a previous occasion when I put a
question to the hon. Food Minister about
smuggling of rice from Assam to Bhutan
and from Bhutan to China, he said that he
would enquire into that matter. They
say that they would enquire, but they do
not enquire; that is the trouble.
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SHRI ANNASAHIB SHINDE : As I
was mentioning, the movement of foodgrains
from one State to another is totally banned.
There is no free movement of foodgrains,
that is,as far as foodgrains other than
pulses are concerned. As far as pulses are
concerned, even in normal times 60,000 to
70,000 tonnes, and sometimes even 75,000
tonnes, of pulses move from other States of
the country to Assam. I have examined
the - figures of the previous years and I find
that this is the normal movement from year
to year. Now, there were some newspaper
reports saying that at a time about 1,100
wagons were booked for Assam and that the
booking was made from Madhya Pradesh.
The Madhya Pradesh Government has indi-
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cated to us that only 155 wagons were book-
ed to Assam over a period of 2 months and
21 days. So, this is absolutely normal.
Had there been any smuggling on a very
large scale, the prices in Assam would have
shot up but I find that prices in Assam are
going down in the last two months,
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SHRI ANNASAHIB SHINDE : I am
prepared to request the Home Ministry
to enquire afresh into the matter. But the
facts mentioned by the hon. Member do not
represent true picture of the state of affairs.
My figures show that about 10 to 15 lakh
quintals of pulses move every year from
various States to Assam, that is, about 30 to
40 lakh maunds. If, as has been alleged by
the hon. Member, about 1 to 2 lakh maunds
bave moved in a period of three months, it
is just normal or below normal. I do not
see any point in what the hon. Member
says.

12-50 hrs.

NEW POLICY OF IMPORT AND DIs-
TRIBUTION OF WOOL

MR. SPEAKER : Yesterday, in reply to a
Call Attention of Shri Madhu Limaye, a
statement was laid by the Minister because it
was a long one and I said that we may take
it up today. Shri Madhu Limaye.

SHRI D. N. PATODIA (Jalore) : I have
also written a letter to you about it.

MR. SPEAKER : No please. On a
Call Attention, I have never permitted
any Member whose name is not in the list.
That is why Mr. Kanwar Lal Gupta object-
ed to this gentleman getting up.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : At the same time, I would
like to know whether we are now establish-
ing a convention that either in putting a
supplementary or a question on a Call
Attention, we will deliver a speech and no
question will be there.

MR. SPEAKER : Shri Madhu Limaye.

SHRI HEM BARUA (Mangaldai) : On
a point of personal clarification.

You have ruled that nobody should put
any question if his name does not appear in
the list. I did not want to put any ques-
tion. But this very thing was in my head,
about this smuggling of rice, and today I
made a reference to this during the Question
Hour that let the Minister make an inquiry
—no inquiry was conducted—because Assam
is suffering. Therefore, I just wanted a cla-
rification. I just tried to draw your atten-
tion to this. I did not want the Minister
to reply to me. I did not want my name
to appear in the press also.

SHRI D. N. PATODIA : Is it not possi-
ble to raise a point of order when the facts
are different ?

MR. SPEAKER : You can raise a point of
order; you have a right to raise a point of
order. But it will be replied to by the
Speaker, not by the Minister. If you want
to raise a point of order, I will not object at
all.

SHRI RANGA (Srikakulam) : In answer
to the Call Attention, the statement was
1aid on the Table of the House. You are
correct in saying that only those persons
whose names are there in the list are entitled
to put questions for further elucidation.
But since the time has passed, 24 hours
time has been given to the House, and it
has become possible for one of our Mem-
bers to discover an inaccuracy in regard to
the point of information that he has given.
Surely, you should allow him to raise just
that point also.

MR. SPEAKER : There are so many
methods, not only a Question, Short Notice
Question, Half-an-Hour discussion or some
other discussion. There are so many
methods given in the Rules book. The
Members have got so many privileges and
facilities to do that, If you want to do it,
I have no objection but it must be changed
before that. Whatever I allow to Shri
Patodia, I must be able to allow to every
Member of the House. I shall not say ‘No’
to others. Otherwise, it will be said that
there is discrimination, That is the diffi-
culty.
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